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असााधाारण क्रमांं�क १

प्राधिकृत प्रकाशन

महाराष्टट्र शासनाव््यतिरिक््त इतर वैधानिक प्राधिकाऱ््ययाांनी तयार केलेले 
(भाग एक, एक-अ व एक-ल यांमध््यये प्रसिद्ध केलेले वैधानिक नियम व आदेश यांव््यतिरिक््त इतर) 

वैधानिक नियम व आदेश; यात भारत सरकार, उच््च न््ययायालय, पोलीस आयुक््त, आयुक््त (राज््य उत््पपादन शुल््क), 
जिल््हहादंडाधिकारी व निवडणूक आयोग, निवडणूक न््ययायाधिकरण, निवडणूक निर््णय अधिकारी व निवडणूक आयोगाखालील 

इतर प्राधिकारी यांनी तयार केलेले वैधानिक नियम व आदेश यांचा समावेश होतो.

HIGH COURT OF JUDICATURE AT BOMBAY 

APPELLATE  SIDE 

NOTIFICATION 

No. Rule/P.3602/Notn.01/2025.—In exercise of the powers conferred by Article 229 of the 
Constitution of India, the Hon’ble the Chief Justice of the High Court of Judicature at Bombay hereby 
makes the following amendment to the Rules in the Bombay High Court, Appellate Side Service Rules, 
2000 to regulate the method of recruitment and other conditions of service of the members of the 
High Court of Judicature at Bombay on its Appellate Side, including offices at Nagpur, Aurangabad 
and Panaji (Goa), and all other matters incidental thereto :— 

( I ) 

Insert Rule 26A after the existing Rule 26 of the Bombay High Court Appellate Side Service 
Rules, 2000 : 

26A.  Senior Assistant Librarian—

(a) Eligibility– the candidate— 

(i) must not be less than 25 years and not more than 38 years of age ; 

(ii) must hold a University Degree and Degree in Bachelor of Library and 
Information Science of a recognised University ; 

(iii) 3 years experience of working as Assistant Librarian/ Senior Library Assistant 
or in equivalent or higher post in the recognised Law Library/University Library/
Government Library or Public Library ; 
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(iv)  Must have computer knowledge relating  to library automation including 
cataloguing, acquisition, circulation, bar coding, etc. and legal databases (both online 
and offline) for legal research. 

(b) The posts shall be filled in by,—

(i)  promotion on merit, firstly from amongst the ‘Assistant Librarian’ of High 
Court at Bombay and its Benches having required eligibility criteria except clause (a)
(i) and in absence of any eligible or suitable ‘Assistant Librarian’; from amongst ‘Senior 
Library Assistant’ having required eligibility criteria except clause (a)(i). 

OR 

(ii) nomination by inviting applications from the public

(II) 

Substitute New Rule 27 in place of existing Rule 27 of the Bombay High Court Appellate Side 
Service Rules, 2000 : 

27.  Assistant Librarian— 

(a) Eligibility–the candidate— 

(i) must not be less than 25 years and not more than 38 years of age ; 

(ii) must hold a University Degree and Certificate in Library and Information 
Science from any institution recognized by Government; 

(iii) 3 years experience of working as Senior Library Assistant or Library Clerk 
or in equivalent or higher post in any recognised Law Library/University Library/ 
Government Library or Public Library ; 

(iv) Must have computer knowledge relating to library automation including 
cataloguing, acquisition, circulation, bar coding, etc. and legal databases (both online 
and offline) for legal research. 

(b) The posts shall be filled in by,—

(i)  promotion on ‘Seniority-cum-Suitability’ from amongst the ‘Senior Library 
Assistant’ of High Court at Bombay and its Benches, having required eligibility criteria 
except clause a(i). 

OR 

(ii) nomination by inviting applications from the public. 

(III) 

Insert Rule 28A after the existing Rule 28 of the Bombay High Court Appellate Side Service 
Rules, 2000 : 

28A.  Senior Library Assistant— 

(a) Eligibility–the candidate— 

(i) must not be less than 25 years and not more than 38 years of age ; 

(ii) must hold University Degree and Certificate Diploma in Library and 
Information Science from any Institution recognised by Government ; 

(iii) 3 years experience of working as Senior Library Attendant/Library Attendant 
or in equivalent or higher post in any Government, University, College, School or 
Public Library ; 

(iv) Must have computer knowledge relating to library automation including 
cataloguing, acquisition, circulation, bar coding etc. ; 
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(b) The posts shall be filled in by,— 

(i) promotion on “Seniority-cum-suitability” from amongst the ‘Senior Library 
Attendant’ and ‘Library Attendant’ having required eligibility criteria except clause (a)(i). 

OR 

(ii) nomination by inviting applications from the public.

(IV) 

Insert Rule 35A after the existing Rule 35 of the Bombay High Court Appellate Side Service 
Rules, 2000 : 

35A  Senior Library Attendant—Appointment shall be made by– diversion from senior 
most Library Attendant. 

(V) 

In Rule 3(a) of the Bombay High Court Appellate Side Service Rules, 2000, under the heading 
“Non-Gazetted” after the existing entry 3, insert “3A–Senior Assistant Librarian (At Nagpur)”. 

(VI) 

In Rule 3(a) of the Bombay High Court Appellate Side Service Rules, 2000, under the heading 
“Non-Gazetted” after the existing entry 4, insert “4A-Senior Library Assistant (At Bombay & 
Nagpur)”. 

(VII) 

In Rule 3(a) of the Bombay High Court Appellate Side Service Rules, 2000, under the heading 
“Group D Posts” after the existing entry 9, insert “ 9A - Senior Library Attendant (At Nagpur)”. 

(VIII) 

Insert the following entries in Schedule-I (Pay Scales in the High Court Service) of 
the Bombay High Court Appellate Side Service Rules, 2000 : 

	 Sr. No. 	 Code	 Pay Scale	 Remark

	 (1) 	 (2)	 (3)	 (4) 

Non-Gazzeted 

	 Insert 3A 	 Senior	 S-18: 
	 after existing 	 Assistant	 Rs.49100-155800
	 entry 3 	 Librarian	  
		  (At Nagpur) 
 

Group D Post 
	 Insert 9A 	 Senior Library 
	 after existing 	 Attendant 	 S-10: Rs.29200-92300 
		  entry 9 

(IX) 

In Schedule-II appended in Bombay High Court Appellate Side Service Rules, 2000 after the 
existing entry 9, insert 9A as follows : 

					     Number of Posts
	 Sr. No.		  Bombay	 Nagpur	 Aurangabad	 Panaji	 Total 
	 (1)		  (2)	 (3)	 (4)	 (5)	 (6)	
		  Group D Posts 
	 9A	 Senior Library 	 -	 2	 -	 -	 2
		  Attendant 
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ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY DIRECTOR,  
RUPENDRA DINESH MORE, PRINTED AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD,  
MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATIONS,  
21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004. EDITOR : DIRECTOR, RUPENDRA DINESH MORE.

(X) 

Substitute New Rule 14 in place of existing Rule 14 of the Bombay High Court Appellate Side 
Service Rules, 2000: 

14.  Chief Librarian— 

(a) Eligibility—the candidate— 

(i) must not be less than 25 and not more than 38 years of age. 

(ii) Should have at least University Degree and Master’s Degree in Library and 
information Science from any recognised University. 

(iii) Degree of Law of a recognised University. 

(iv) Computer knowledge relating to library automation including 
cataloguing, acquisition, circulation, bar coding, etc. and legal databases 
(both online and offline) for legal research. 

(v) 5 years relevant experience as Librarian or in any equivalent post in the 
recognised Law Library/University Library/Government Library or Public Library. 

(b) The post shall be filled in by,– 

(i) promotion on merit from amongst the Librarians of High Court at Mumbai, 
Nagpur, Aurangabad, and Panaji (Goa) having required qualification and experience. 

OR 

(ii) nomination by inviting applications from the public. 

(XI) 

Insert New clause (iv) after clause (a) (iii) in Rule 16 of the Bombay High Court Appellate 
Side Service Rules, 2000 : 

(iv) Computer knowledge relating to library automation including cataloguing, acquisition, 
circulation, bar coding etc. and legal databases (both online and offline) for legal research. 

(XII) 

Insert New clause (iii) after clause (a)(ii) in Rule 23 of the Bombay High Court Appellate 
Side Service Rules, 2000 : 

(iii)  Computer knowledge relating to library automation including cataloguing, acquisition, 
circulation, bar coding etc. and legal databases (both online and offline) for legal research. 

High Court of Judicature at Bombay, 	 R. N. JOSHI,
dated the 2nd January, 2025.	 Registrar General. 


